
DRI Vs. Vikas Aggarwal
U/s 132/135 Customs Act, 1962

Present: Ld. Counsel for applicant along with applicant.

This is  an application seeking to place on record the undertaking by the 

applicant  in  pursuance  of  the  conditions  imposed  upon the  applicant  vide  order  dated 

24.07.2020 of Ld. Duty MM PHC/ND allowing the applicant to travel abroad.

Additionally, Ld. Counsel further states that an FDR for Rs. 1,00,000/-, no. 

563640 is already on record in the case file, which may be accepted as security for the sum 

of Rs.1,00,000/- as stated in the above order.

Heard.

Let FDR no. 563640 for a sum of Rs. 1,00,000/- which is already on record 

in the case file, which has been produced before me, be accepted as security in the present 

matter.

Let the undertaking by the applicant be taken on record.

A copy  of  the  undertaking  along  with  this  order  be  sent  to  the  court 

concerned through proper channel for necessary information.

The present application stands disposed of.

Copy of order be given dasti as prayed.

                                                                                                      SHRUTI CHAUDHARY
             DUTY MM/ PHC/ND

25.07.2020



DRI Vs. Vikas Aggarwal
U/s 132/135 Customs Act, 1962

Present: Ld. Counsel for applicant.

This is an application seeking exemption from appearance in person of the 

surety, Sh. Kailash Chand Bansal, S/o Sh. S.P. Bansal in terms of order dated 24.07.2020 

of Ld. Duty MM, PHC/ND allowing Vikas Aggarwal to travel abroad.

Ld. Counsel states that due to old age, the surety cannot take the chance of 

exposure to the Covid-19 virus in the ongoing pandemic and seeks to place duly notarized 

affidavit on his behalf. 

Heard.

Considering the facts and the present circumstances, this application stands 

allowed. Let the affidavit be taken on record. 

A copy of the affidavit along with this order be sent to the court concerned 

through proper channel for necessary information.

The present application stands disposed of.

Copy of order be given dasti as prayed.

                                                                                                      SHRUTI CHAUDHARY
             DUTY MM/ PHC/ND

25.07.2020



CC No. 19437/16
Sanjay Mishra, Enforcement Officer Vs. Nestle India and Ors.

Present: Sh. Dhruba Dhar, Ld. Counsel for applicant Ranjit Raj.

This is  an application seeking to place on record the undertaking by the 

applicant  in  pursuance  of  the  conditions  imposed  upon the  applicant  vide  order  dated 

22.07.2020 of Ld. CMM, PHC/ND allowing the applicant to travel abroad.

Additionally,  Ld.  Counsel  further  states  that  a  demand  draft  of  Rs. 

2,50,000/- is already on record in the case file, which may be accepted as security for the 

sum of Rs. 50,000/- as stated in the above order.

Heard.

Let DD no. 088088 for a sum of Rs. 2,50,000/- which is already on record in 

the case file, which has been produced before me, be accepted as security in the present 

matter.

Let the undertaking by the applicant be taken on record.

A copy  of  the  undertaking  along  with  this  order  be  sent  to  the  court 

concerned through proper channel for necessary information.

The present application stands disposed of.

Copy of order be given dasti as prayed.

                                                                                                      SHRUTI CHAUDHARY
             DUTY MM/ PHC/ND

25.07.2020



CC No. 19437/16
Sanjay Mishra, Enforcement Officer Vs. Nestle India and Ors.

Present: Sh. Dhruba Dhar, Ld. Counsel for applicant L. Balaji.

This is an application seeking exemption from appearance in person of the 

surety,  L.  Balaji,  S/o  V.Lakshmanan  in  term of  order  dated  22.07.2020 of  Ld.  CMM, 

PHC/ND allowing Ranjit Raj to travel abroad.

Ld. Counsel states that due to old age, the surety cannot take the chance of 

exposure to the Covid-19 virus in the ongoing pandemic and seeks to place duly notarized 

affidavit on his behalf. 

Heard.

Considering the facts and the present circumstances, this application stadns 

allowed. Let the affidavit be taken on record. 

A copy of the affidavit along with this order be sent to the court concerned 

through proper channel for necessary information.

The present application stands disposed of.

Copy of order be given dasti as prayed.

                                                                                                      SHRUTI CHAUDHARY
             DUTY MM/ PHC/ND

25.07.2020



FIR No. R-554/20
Dharmin Givinstsandra Ralanschi Vs. Customs 
u/s 132/135
P.S. Custom 

Present: Ld. SPP for Customs through VC.
None for accused.

Reply to the present application received on behalf of Ld. SPP, Customs. 

Ld. Counsel for accused, Ms. Kanika has informed the court staff of the 

undersigned through telephonic conversation that she is not available today to address her 

arguments and requests for a short adjournment.

Accordingly, put up for arguments on 28.07.2020.

                                                                                                      SHRUTI CHAUDHARY
             DUTY MM/ PHC/ND

25.07.2020



Manoj Kumar Dudoria Vs. Aditya Kumar and Anr

Present: Sh. Satish Aggarwal, Ld. SPP for Department through telephone.
Sh. Manoj Madan, Ld. Counsel for accused/applicant through telephone.

This  is  an  application  seeking  directions  to  produce  the  complete 

investigation record, preservation of the same and directions for an independent inquiry 

into the circumstances leading to the untimely death of the deceased applicant.

Let copy of this application be supplied to Ld. SPP through e-mail. Ld. SPP 

seeks some time to file reply to the same. 

Accordingly, put up on 29.07.2020 with connected application.

Copy of this order be uploaded on District Courts website as per rules.

                                                                                                      SHRUTI CHAUDHARY
             DUTY MM/ PHC/ND

25.07.2020



State/Intelligence Officer (GST) Vs. Manoj Kumar Dudhoria

Present: Sh. Satish Aggarwal, Ld. SPP for Department through telephone.
Sh. Manoj Madan, Ld. Counsel for accused/applicant.

This is a bail application u/s 437 Cr.PC seeking regular bail on behalf of the 

accused. 

In compliance with order dated 17.07.2020, report has been received from 

Superintendent of Prisons, Central Jail No. 7, Tihar, New Delhi stating that the accused 

was  admitted  to  jail  on  26.07.2020  as  a  UTP in  the  case  “DGGI  Vs.  Manoj  Kumar 

Dudhoria, u/s 132 (1) (a) (f), (h) (k) and 132 (5) of the CGST Act, 2017 r/w Section 20 of 

the IGST Act, 2017 of P.S DGGI, Delhi.”

A report by Medical Officer Incharge dated 23.07.2020 has been annexed 

along with the above reply. 

Let copy of the report be supplied to Ld. SPP.  Ahlmad is directed to 

take necessary steps.

Furthermore,  it  is  stated by the Superintendent  of  Prisons  that  details  of 

inquest proceedings cannot be submitted at this stage, as the same is still pending.

However, the death of the accused namely, Manoj Kumar Dudhoria, S/o Sh. 

Bhanwar Lal has been confirmed. A separate application has already been moved seeking 

production of investigation records, etc. 

Accordingly,  the  present  application  stands  dismissed  as  it  is  rendered 

infructuous.

Ld. Counsel for applicant submits that the medical record of the treatments 

given to the deceased has not been made available and prays for the same to be deposited 

in this  court.  Ld. SPP states that he seeks some time to file reply based on the report 

received from the Jail Superintendent. Let the same be filed on or before 29.07.2020.

Accordingly, put up for disposal on 29.07.2020.

Copy of this order be uploaded on the District Court Website as per rules.

                                                                                                      SHRUTI CHAUDHARY
             DUTY MM/ PHC/ND

25.07.2020



DRI Vs. Yang Zhenguo
FIR No. DRU/HQ-G1338/19 

Present: Ld. SPP Sh. Satish Aggarwal through telephonic conversation.
Sh. Rahul Raheja, Ld. Counsel for accused through VC.

Ld.  Counsel  for the accused seeks  an adjournment  on the ground that  a 

revision is pending before Ld. District and Sessions Judge New Delhi and pray for a date 

after 28.07.2020. Ld. SPP does not object to the same.

Accordingly, list the matter for 29.07.2020 before Duty MM Concerned.

                                                                                                      SHRUTI CHAUDHARY
             DUTY MM/ PHC/ND

25.07.2020



FIR No.VII/29/DZU/20
NCB Vs Chetan
u/s 8/20/29 NDPS Act
P.S. NCB

Present: Ld. APP for the State through VC.
Sh. Nasir Ahmed, Ld. Counsel for applicant through telephone.

This is an application on behalf  of applicant  Chetan  seeking release of 

mobile phone of the Oppo A-7 Gold Colour  on the ground that the same is no longer 

required for the purpose of investigation in the present matter. 

Reply on behalf of NCB not received despite strict orders on 20.07.2020 as 

well as on 22.07.2020. This conduct of NCB is deplorable. 

As no reply has been received till 5:00 pm today, this court shall act on the 

presumption that NCB has no objection to the present application. 

In view of the directions laid down by Hon’ble SC in Sunder Bhai Ambalal  

Desai Vs.  State of Gujrat,  AIR 2003 SC 638 and by Hon’ble High Court of Delhi in 

Manjeet Singh vs State  Crl. M.C. No. 4485/2013 dated 10.09.2014 SHO concerned is 

directed to get prepared a detailed  Panchnama mentioning the colour, appearance, IMEI 

Number(s)  registered  owner  and  other  necessary  details  of  the  mobile.  The  coloured 

photographs of the mobile from different angles. It shall also be attested and counter signed 

by the complainant, accused and the owner of the mobile.

      Accordingly, the above mobile be released to the applicant upon furnishing of 

security  bond/indemnity  bond  as  per  satisfaction  of  IO/  SHO  concerned, after 

confirmation of the ownership. 

  Panchnama alongwith photographs, shall be filed in the court concerned along 

with final report. The present application is accordingly disposed of.

                                                                                                      SHRUTI CHAUDHARY
             DUTY MM/ PHC/ND

25.07.2020



FIR No.83/20
State vs Vikas Jha & Ors
u/s 419/420
P.S. Special Cell

Present: Ld. APP for the State through VC.
Sh. Tanuj Sharma, Ld. Counsel for applicant through telephone.

In compliance with order dated 20.07.2020, Ld. Counsel for applicant has 

filed a citation before the undersigned namely, Youth Bar Association of India Vs. Union of 

India and Ors. Writ Petition (CRL.) No. 68 of 2016 stating that according to para 12 of the 

said citation, the applicant is eligible to obtain a copy of the FIR. 

In the present matter, the applicant Vishal Gupta had received a notice u/s 

160 Cr.PC directing him to appear before Cyber Crime Unit, Dwarka. However, since the 

applicant is not the accused in the present matter, this application stands dismissed.

A copy be uploaded on District Courts Website as per rules.

                                                                                                      SHRUTI CHAUDHARY
             DUTY MM/ PHC/ND

25.07.2020



FIR No. 117/19
State vs Tifal  Nukhez @ Tifley
u/s 21/25/29 NDPS Act 
P.S. Special Cell

Present: None for State.
None for accused.

In compliance of order dated 23.07.2020, report has been received from the 

Deputy Superintendent, Central Jail no. 15 Mandoli stating that the accused in the present 

case has surrendered before him on 20.07.2020 (in the late evening). 

In light of the above report, the present application stands disposed of.

Copy of this order be uploaded on the District Court Website as per rules.

                                                                                                       SHRUTI CHAUDHARY
              DUTY MM/ PHC/ND

25.07.2020



FIR No. 6167/20
State vs Nasir Khan
u/s 419/420/406
P.S. Special Cell

Present: None for the State.
Sh. Karan Singh, Ld. Counsel for accused.

This matter is pending for verification report, however no such report has 

been received.

Naib Court, Special Cell has been directed to confirm the same from the 

Special  Cell, and has stated that the verification report shall be available tomorrow.

Ld. Counsel for accused does not object to the same.

SHO, Special  Cell  is  directed to file the verification report  by tomorrow 

positively.

Put up for 26.07.2020.

                                                                                                      SHRUTI CHAUDHARY
             DUTY MM/ PHC/ND

25.07.2020



FIR No.292/19
State vs Nasar Sayah
u/s 420/392/411/471/474/34 IPC
P.S. Delhi Cantt

Present: Sh. Dinesh Prasad Pandey, Ld. Counsel for accused along with Surety 
Avinash Kumar.

Verification report  has been received in the present case,  stating that the 

surety is not ready to appear as a surety for the accused. A written statement of the surety,  

Avinash Kumar has also been produced along with the verification report via e-mail.

Ld. Counsel for accused states that the statement by the surety was taken by 

the police forcefully and that the surety is ready to appear as surety for the accused. 

In view of the above, Ld. Counsel for accused undertakes to place on record 

a DD/FD for Rs. 30,000/- on 27.07.2020.

Accordingly, put up on 27.07.2020.

                                                                                                      SHRUTI CHAUDHARY
             DUTY MM/ PHC/ND

25.07.2020



FIR No. 154/2015
State vs Sumit Singh
u/s 419/420
P.S. Crime Branch

Present: Sh. Praveen Mishra, Ld. Counsel for complainant, Manoj Kumar.
IO/ASI Murlidhar in person.
Sh. B.P. Singh, Ld. Counsel for accused/applicant through telephone.

This  is  a  regular  bail  application  u/s  437  CrPC  seeking  regular  bail  of 

accused, who is presently in judicial custody, on the ground that the accused was neither 

named in  the  FIR and nor  is  there  any specific  and categorical  allegation  against  the 

participation of the accused.  

Reply to the said application received on behalf of IO strongly opposing the 

bail application on the ground that the accused has played a vital role in cheating innocent 

investors and if released on bail, the accused may tamper with the evidence and affect the 

investigation.

I have heard both parties and have perused the matter on record.

Ld.  Counsel  for  complainant  has  stated  that  in  the  present  matter,  the 

cheated amount has been repaid by the co-accused Ravi Kumar Singh and furthermore that 

the accused is ready to deposit any such amount which has been allegedly received by him 

by way of cheating.

Ld.  Counsel  for  State  has  argued  that  an  amount  of  Rs.  3.5  lakhs  was 

deposited in the account of the accused Sumit in 2015, by way of cheating the complainant  

Manoj Kumar. IO/ASI Murlidhar states that accused Sumit has defrauded many people and 

the investigation is in the early stages. 

I have gone through the contents of the FIR and considered the arguments 

put forward. Owing to the gravity of the offence and the present stage of investigation, this 

Court is not inclined to grant bail to the accused. The present application stands dismissed, 

and accordingly disposed of.

     Copy of be sent to court concerned through proper channel and be uploaded on 

District Court Website as per rules.

Copy of order be given dasti, as prayed.

                                                                                                      SHRUTI CHAUDHARY
             DUTY MM/ PHC/ND

25.07.2020



FIR No.025038
State vs Not Known (DL-12SG-9489)
u/s 379 IPC
P.S. Vasant Vihar

Present:    None for the State.
   Sh.Pramod Kumar, Ld. Counsel for accused.

This  is  an  application on  behalf  of  applicant  K.C. Raj  Nair S/o K.C.  Appunni  Nair 

seeking release of vehicle no. DL12SG9489 (Scooty), on the ground that the same is no longer required for 

the purpose of investigation in the present matter. 

Scanned copy of RC of the vehicle received along with the application, which clearly 

shows that the applicant id the owner of the said vehicle.

Reply on behalf of State by IO recieved. Perused. It is affirmed by the IO that the State 

does not object to the release of the abovestated vehicle to the rightful owner.  

In view of the directions laid down by Hon’ble SC in  Sunder Bhai Ambalal Desai Vs.  

State of Gujrat, AIR 2003 SC 638 and by Hon’ble High Court of Delhi in Manjeet Singh vs State Crl. M.C. 

No.  4485/2013  dated  10.09.2014 SHO  concerned  is  directed  to  get  prepared  a  detailed  Panchnama 

mentioning the colour, appearance, Engine No., Chasis No., registered owner and other necessary details of 

the vehicle. The coloured photographs of the vehicle from different angles and also of the engine no. and the 

chasis no. of  the vehicle,  be also taken which shall  be attested and counter  signed by the complainant,  

accused and the owner of the vehicle.

Accordingly,  the above vehicle be released to the applicant upon furnishing of  security 

bond/indemnity bond as per valuation report of the vehicle to the satisfaction of IO/ SHO concerned. In 

addition  to  the  same,  the  applicant  is  further  directed  to  file  a  written  undertaking  before  the  IO/SHO  

concerned stating that the above vehicle shall not be used by him in contravention of the directions issued by 

Central and/or State Government concerned pursuant to the COVID-19 pandemic.

Copy of this order be given dasti, if prayed.

Panchnama alongwith photographs, valuation report etc. shall be filed in the court concerned 

along with final report. The present application is accordingly disposed of.

                                                                                         

                                                                                                               SHRUTI CHAUDHARY
             DUTY MM/ PHC/ND

25.07.2020



FIR No. 135/20
State vs Akash
u/s 379/411
P.S.V.Vihar 

Present: Ld. APP through VC via Cisco Webex.
  Sh. Sunil Kumar, Ld. Counsel for accused

This is application u/s 437 of Cr.PC seeking grant of bail to accused Mastan Khan, 

S/o Acchan Khan who has been in judicial custody since 22.07.2020 on the ground that he 

has been falsely implicated.

Reply  to  this  application  has  been  received  on  behalf  of  the  IO.  The  present 

application has been opposed to by Ld. APP on the grounds that the accused might jump 

bail, if released.

I have heard both parties, considered their arguments and have perused the matter 

on record. 

Keeping  in  mind  the  facts  and  circumstances  in  the  present  matter,  accused  is 

admitted to bail upon furnishing of personal and surety bond in the sum of Rs. 25,000/-. 

The accused is  further  directed  to  comply  with  the  directions  of  the  IO regarding the 

present investigation.

Accordingly, the present matter stands disposed of. 

Copy of this order be sent to court  concerned for necessary information and be 

uploaded on District Court website as per rules.

  

                                                                                                      SHRUTI CHAUDHARY
             DUTY MM/ PHC/ND

25.07.2020



FIR No. 195/20
State vs. Akash @ Ajju @ Ajay
u/s 379 IPC
P.S. Special Cell 

Present: None for the State.
Sh. Deepak Tyagi, Ld. Counsel for Accused.

This is a fresh application seeking status report  from Jail  Superintendent 

Concerned, Tihar Jail regarding the non release of accused Akash @ Ajju @ Ajay despite 

release warrants being sent.

No reply has been received from the Jail Superintendent. 

This  court  expresses  its  displeasure  at  the  conduct  of  the  Jail 

Superintendent.

In the interest of justice, the Jail Superintendent concerned is directed to file 

reply to the same within two days from today, positively.

A copy of this order be sent to the Jail Superintendent Concerned for due 

compliance through Whatsapp, e-mail and all other modes.

Naib Court is directed to take the necessary steps today itself.

Put up on 27.07.2020.

                                                                                                      SHRUTI CHAUDHARY
             DUTY MM/ PHC/ND

25.07.2020



FIR No.001750/20
State vs Unknown
u/s 379 IPC
P.S. Naraina

Present: None.

This is an application on behalf of applicant  Lalit Rawat  seeking release of  vehicle 

no. DL1LS5641, on the ground that the same is no longer required for the purpose of investigation in 

the present matter. 

Reply on behalf of State by IO recieved. Perused. It is affirmed by the IO that the State 

does not object to the release of the abovestated vehicle to the rightful owner.

No copy of RC has been annexed along with the present application nor is anyone 

present on behalf of the accused/applicant/owner.

In view of the directions laid down by Hon’ble SC in Sunder Bhai Ambalal Desai Vs.  

State of Gujrat, AIR 2003 SC 638 and by Hon’ble High Court of Delhi in Manjeet Singh vs State Crl. 

M.C.  No.  4485/2013  dated  10.09.2014 SHO  concerned  is  directed  to  get  prepared  a  detailed 

Panchnama  mentioning the colour, appearance, Engine No., Chasis No., registered owner and other 

necessary details of the vehicle. The coloured photographs of the vehicle from different angles and also 

of the engine no. and the chasis no. of the vehicle, be also taken which shall be attested and counter 

signed by the complainant, accused and the owner of the vehicle.

Accordingly, the above vehicle be released to the applicant upon furnishing of security 

bond/indemnity bond as per valuation report of the vehicle to the satisfaction of IO/ SHO concerned, 

after confirmation of the ownership. In addition to the same, the applicant is further directed to file a 

written undertaking before the IO/SHO concerned stating that the above vehicle shall not be used by 

him in contravention of the directions issued by Central and/or State Government concerned pursuant to 

the COVID-19 pandemic.

Copy of this order be given dasti, if prayed.

Panchnama  alongwith  photographs,  valuation  report  etc.  shall  be  filed  in  the  court 

concerned along with final report. The present application is accordingly disposed of.

            

                                                                                                           SHRUTI CHAUDHARY
             DUTY MM/ PHC/ND

25.07.2020



FIR No. 165/20
State vs Rahul Roi (DL-1RW-5360)
u/s 188/269
P.S. Naraina

Present: None.

This  is  an  application  on behalf  of  applicant  Wali  Mohd.  S/o  Ali  Mohd. seeking 

release of vehicle no. DL-1RW-5360, on the ground that the same is no longer required for the purpose 

of investigation in the present matter. Copy of RC has been attached along with the application.  

Reply on behalf of State by IO recieved. Perused. It is affirmed by the IO that the State 

does not object to the release of the abovestated vehicle to the rightful owner.  

In view of the directions laid down by Hon’ble SC in Sunder Bhai Ambalal Desai Vs.  

State of Gujrat, AIR 2003 SC 638 and by Hon’ble High Court of Delhi in Manjeet Singh vs State Crl. 

M.C.  No.  4485/2013  dated  10.09.2014 SHO  concerned  is  directed  to  get  prepared  a  detailed 

Panchnama  mentioning the colour, appearance, Engine No., Chasis No., registered owner and other 

necessary details of the vehicle. The coloured photographs of the vehicle from different angles and also 

of the engine no. and the chasis no. of the vehicle, be also taken which shall be attested and counter 

signed by the complainant, accused and the owner of the vehicle.

Accordingly, the above vehicle be released to the applicant upon furnishing of security 

bond/indemnity bond as per valuation report of the vehicle to the satisfaction of IO/ SHO concerned, 

after confirmation of the ownership. In addition to the same, the applicant is further directed to file a 

written undertaking before the IO/SHO concerned stating that the above vehicle shall not be used by 

him in contravention of the directions issued by Central and/or State Government concerned pursuant to 

the COVID-19 pandemic.

Copy of this order be given dasti, if prayed.

Panchnama  alongwith  photographs,  valuation  report  etc.  shall  be  filed  in  the  court 

concerned along with final report. The present application is accordingly disposed of.

                                                               

                                                                                                           SHRUTI CHAUDHARY
             DUTY MM/ PHC/ND

25.07.2020



FIR No. 121/20
State vs Jitender 
u/s 411 IPC
P.S. Sagarpur

Present: Ld. APP for State through VC.
Ms. Ritu Munjhal, Ld. Counsel for the applicant through telephone.

This is application u/s 437 of Cr.PC seeking grant of bail to accused Jitender 

who has been in judicial custody since 15.06.2020 on the ground that he has been falsely 

implicated.

Reply to this application has been received on behalf of the IO. The present 

application has been opposed to by Ld. APP on the grounds that the accused, if released on 

bail, may repeat the offence and threaten the complainant. 

Heard. I have  considered the arguments and have perused the matter on 

record. 

Keeping in mind the facts and circumstances in the present matter, accused 

is admitted to bail upon furnishing of personal and surety bond in the sum of Rs. 20,000/-, 

from a local surety. The accused is further directed to comply with the directions of the IO 

regarding the present investigation.

Accordingly, the present matter stands disposed of. 

Copy of this order be sent to court concerned for necessary information and 

be uploaded on District Court website as per rules.

                                                                                                      SHRUTI CHAUDHARY
             DUTY MM/ PHC/ND

25.07.2020



FIR No. 213/20
State vs Mani Prakash DL3SDW1828
u/s 188 IPC
P.S. Kishangarh
Present: None for State.

Sh. Pramod Tyagi, Ld. Counsel for accused.

This  is  an  application  on  behalf  of  applicant  Mani  Prakash S/o  Om 

Prakash seeking release of vehicle no. DL3SDW1828, on the ground that the same is no 

longer required for the purpose of investigation in the present matter. 

Reply on behalf of State by IO recieved. Perused. It is affirmed by the IO 

that the State does not object to the release of the abovestated vehicle to the rightful owner. 

In view of the directions laid down by Hon’ble SC in Sunder Bhai Ambalal  

Desai Vs.  State of Gujrat,  AIR 2003 SC 638 and by Hon’ble High Court of Delhi in 

Manjeet Singh vs State  Crl. M.C. No. 4485/2013 dated 10.09.2014 SHO concerned is 

directed to get prepared a detailed Panchnama mentioning the colour, appearance, Engine 

No., Chasis No., registered owner and other necessary details of the vehicle. The coloured 

photographs of the vehicle from different angles and also of the engine no. and the chasis 

no.  of  the  vehicle,  be  also  taken  which  shall  be  attested  and  counter  signed  by  the 

complainant, accused and the owner of the vehicle.

Accordingly, the above vehicle be released to the applicant upon furnishing 

of security bond/indemnity bond as per valuation report of the vehicle to the satisfaction of 

IO/ SHO concerned,  after  confirmation of the ownership.  In addition to  the same,  the 

applicant is further directed to file a written undertaking before the IO/SHO concerned 

stating that the above vehicle shall not be used by him in contravention of the directions 

issued  by  Central  and/or  State  Government  concerned  pursuant  to  the  COVID-19 

pandemic.

Copy of this order be given dasti, if prayed.

Panchnama alongwith photographs,  valuation report  etc.  shall  be filed in the 

court concerned along with final report. The present application is accordingly disposed of.

                                                                                            

                                                                                                      SHRUTI CHAUDHARY
             DUTY MM/ PHC/ND

25.07.2020



FIR No.00231/20
State vs Sunny @ Ors 
u/s 379/411/34 IPC
P.S. Vasant Kunj North 

Present: None for State.
Sh. Pramod Tyagi, Ld. Counsel for accused.

This  is  an  application  on  behalf  of  applicant  Mamta W/o  Ramji  Lal 

seeking release of mobile phone of the Oppo A-5 on the ground that the same is no longer 

required for the purpose of investigation in the present matter. 

Reply on behalf of State by IO recieved. Perused. It is affirmed by the IO 

that the State does not object to the release of the abovestated mobile  to the rightful owner. 

In view of the directions laid down by Hon’ble SC in Sunder Bhai Ambalal  

Desai Vs.  State of Gujrat,  AIR 2003 SC 638 and by Hon’ble High Court of Delhi in 

Manjeet Singh vs State  Crl. M.C. No. 4485/2013 dated 10.09.2014 SHO concerned is 

directed to get prepared a detailed  Panchnama mentioning the colour, appearance, IMEI 

Number(s)  registered  owner  and  other  necessary  details  of  the  mobile.  The  coloured 

photographs of the mobile from different angles. It shall also be attested and counter signed 

by the complainant, accused and the owner of the mobile.

      Accordingly, the above mobile be released to the applicant upon furnishing of 

security bond/indemnity bond as per satisfaction of IO/ SHO concerned, after confirmation 

of the ownership. 

  Copy of this order be given dasti, if prayed.

      Panchnama alongwith photographs, shall be filed in the court concerned along 

with final report. The present application is accordingly disposed of.

                                                                                                      SHRUTI CHAUDHARY
             DUTY MM/ PHC/ND

25.07.2020



FIR No. E-173/2019
State vs Kunal @ Kuldeep 
u/s 380/411 IPC
P.S. Kishangarh

Present: None for the State.
Sh. Suresh Sisodia, Ld. Counsel for the accused.

This  is  an  application  u/s  437  Cr.PC  seeking  regular  bail  on  behalf  of 

accused.

Ld. Counsel for accused seeks to withdraw the application.

Accordingly, the present application stands dismissed as withdrawn and is 

disposed of.

                                                                                                      SHRUTI CHAUDHARY
             DUTY MM/ PHC/ND

25.07.2020



E-FIR No. 150/19
State vs Ravindra  @ Ravindra Kumar 
u/s 379/411/34 IPC
P.S. Chanakyapuri

Present: Ld. APP for State through VC.
Sh. Sushil Kumar Pandey and Sh. Ravi Shukla, Ld. Counsels for the 
applicant through telephone.

This is application u/s 437 of Cr.PC seekinggrant of bail to accused 

Ravindra @ Ravindra Kumar who is presently in judicial custody on the ground that he has 

been falsely implicated and is not involved in the present case in any manner.

Reply to this application has been received on behalf of the IO. The present 

application  has  been  opposed to  by  Ld.  APP on the  grounds  that  the  accused has  no 

permanent address in Delhi and, if released on bail, may repeat the offence and jump bail. 

Heard. I have  considered the arguments and have perused the matter on 

record. 

Keeping in mind the facts and circumstances in the present matter, accused 

is admitted to bail upon furnishing of personal and surety bond in the sum of Rs. 20,000/-, 

from a local surety. The accused is further directed to comply with the directions of the IO 

regarding the present investigation.

Accordingly, the present matter stands disposed of. 

Copy of this order be sent to court concerned for necessary information and 

be uploaded on District Court website as per rules.

                                                                                                      SHRUTI CHAUDHARY
             DUTY MM/ PHC/ND

25.07.2020



FIR No.012185/20
State vs Gautam Kumar 
u/s 379/411 IPC
P.S. Inderpuri 

Present: Ld. APP for State through VC.
Sh. Sushil Kumar Pandey and Sh. Ravi Shukla, Ld. Counsels for the 
applicant through telephone.

This is application u/s 437 of Cr.PC seekinggrant of bail to accusedGautam 

Kumar, S/o Sanjay Kumar Dev who is presently in judicial custody on the ground that he 

has been falsely implicated and is not involved in the present case in any manner.

Reply to this application has been received on behalf of the IO. The present 

application  has  been  opposed to  by  Ld.  APP on the  grounds  that  the  accused has  no 

permanent address in Delhi and, if released on bail, may repeat the offence and jump bail. 

Heard. I have  considered the arguments and have perused the matter on 

record. 

Keeping in mind the facts and circumstances in the present matter, accused 

is admitted to bail upon furnishing of personal and surety bond in the sum of Rs. 20,000/-, 

from a local surety. The accused is further directed to comply with the directions of the IO 

regarding the present investigation.

Accordingly, the present matter stands disposed of. 

Copy of this order be sent to court concerned for necessary information and 

be uploaded on District Court website as per rules.

                                                                                                      SHRUTI CHAUDHARY
             DUTY MM/ PHC/ND

25.07.2020



FIR No.0086/30
State vs Sagir Mohd. Zahir Khan
u/s 419/420 IPC
P.S. Special Cell

Present: Sh. Rahul Sharma, Ld. Counsel for complainant/applicant through 
telephone.
None for accused.

This  is  an application  seeking release  of  the  amount  of  Rs.  50,000/-  on 

superdari  to  the  applicant,  which  was  transferred  to  the  ICICI  Bank  account  no. 

643801517167 of the accused by the applicant as a result of commission of cyber crime by 

way of hacking. 

Reply received by IO stating that the amount of Rs. 50,000/- is still lying in 

the  ICICI  Bank account  of  the  accused,  Sagir  Mohd.  Zahir  Khan as  the  account  was 

immediately frozen from any debit transaction after receiving the complaint.

Heard. Record perused.

Considering the submissions made by the complainant, the present application 

stands allowed. ICICI Bank concerned is directed to release the amount of Rs. 50,000/- to 

the applicant, Taracad Vishwanathan Rajan, subject to furnishing of an indemnity bond by 

the applicant to the satisfaction of the IO/SHO concerned.

Accordingly, the present application stands disposed of.

Copy be uploaded on District Courts Website as per rules.

                                                                                                      SHRUTI CHAUDHARY
             DUTY MM/ PHC/ND

25.07.2020



FIR No.17/20
State vs Himanshu Sharma
u/s 279/304 A
P.S. Naraina

Present: None.

This is an application on behalf of applicant Himanshu Sharma S/o Ram 

Kishan Sharma seeking release of vehicle no. HR55N0601, on the ground that the same 

is no longer required for the purpose of investigation in the present matter. Copy of RC has 

been filed along with the application.

Reply on behalf of State by IO recieved. Perused. It is affirmed by the IO 

that the State does not object to the release of the abovestated vehicle to the rightful owner. 

In view of the directions laid down by Hon’ble SC in Sunder Bhai Ambalal  

Desai Vs.  State of Gujrat,  AIR 2003 SC 638 and by Hon’ble High Court of Delhi in 

Manjeet Singh vs State  Crl. M.C. No. 4485/2013 dated 10.09.2014 SHO concerned is 

directed to get prepared a detailed Panchnama mentioning the colour, appearance, Engine 

No., Chasis No., registered owner and other necessary details of the vehicle. The coloured 

photographs of the vehicle from different angles and also of the engine no. and the chasis 

no.  of  the  vehicle,  be  also  taken  which  shall  be  attested  and  counter  signed  by  the 

complainant, accused and the owner of the vehicle.

Accordingly, the above vehicle be released to the applicant upon furnishing 

of security bond/indemnity bond as per valuation report of the vehicle to the satisfaction of 

IO/ SHO concerned,  after  confirmation of the ownership.  In addition to  the same,  the 

applicant is further directed to file a written undertaking before the IO/SHO concerned 

stating that the above vehicle shall not be used by him in contravention of the directions 

issued  by  Central  and/or  State  Government  concerned  pursuant  to  the  COVID-19 

pandemic.

Copy of this order be given dasti, if prayed.

Panchnama alongwith photographs,  valuation report  etc.  shall  be filed in the 

court concerned along with final report. The present application is accordingly disposed of.

                                                                        
                                                                                                      SHRUTI CHAUDHARY

             DUTY MM/ PHC/ND
25.07.2020






